
C 

IN THE CENTRAL ADMINISTRATIVE TRIBU1*L: HYDERABAD bENCH: 

	

AT HYDEWEAD 	 -. 

O.ANO.632/92 	 Da& of Judgment: 21.2.95. 

BEThEEN: 	 • 

SHRI A.B.S SARM? 	
.• 	 APPLIC.Wl 

AND 

Union of India representeaby: 

1. The Scretary to the Gcvernment, 
Dept. of Posts, 	 -, 
New Delhi. 

2. .The hief Postmaster General, 	- 	- 
Hydeabad. • 	 • 

The PostmaSterGeflera1 	 - 
- 	 Visakhaptnam. 	 -• 

The Sr. Sperintëndent of Post Offices, 
e.malapuram. 	 .. 	- 	 Respondents 

COUbSEL FOR THE APPLICANT: • SHI ksR ANJAEYULU 

• 	• COUNSEL FOR THE RESPONDENTS: SHRI N SItDEVARAJ, BR; CGSC 

-CORAM: 

HON'BLD SHRIJSTICEV.NEELhDRIRAO, VICE CHAIRMfl 

HON'BLE SHRI A.B.GORT'-I, MEIBER (ADMN.) 

- 	- 	 - 	 CC'NTL'.... 



Oh 632/92. 

4-! qme Ct 
	 Dt:2.2.95 

(As PER aoN'ELE SHRI JUSTICE V.NEELADRI RAO, VICE i-tPThYAN) 

Heard Shri KSR Anjaneyulu, learned counsel for 

the applicant and Shri N.R.Deverai, learned standing 

counsel for the respondents. 
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she  applicant joined service as LDC in Savings 

Bank Control Organisation (SBCO) in Vizianagaram 

Division. He was transferred to East Godavari 	) 

Division and then posted as LDC, SECO at Arnalapurarn 

on 19.12.1989. 

The applicant apeared for the first paper for 

the examination held on 5.6.1991 for consideration for 

promotion as UDC. The TBOP schethe was extended to the 

cadre of LDCs/UDC5 in SECO with effect from 1.8.1991; 

vide DGP letter No.20.2/88-PE.I, dated 26.7.1991. 
the 

The LDCs were in the pay scale of Rs.950.-1500 whlleLUDCs 

were in the pay scale of R.s41200-2040. As per TBOP scheme, 
o_ 

option was given t04
shift to the new scale (Rs.975-1660) 

as T/S PA SBCC'.under TBOP scheme . By the letter dated 

26.8.1991, the applicant opted to come over to TBOP 

scheme with effect from 1.9.1993. He appeared for the 
/ 

second paper for the examination conducted for promotion 

contd.... 



t 

to the post of UDC on 1.9.1991. He was declared 

successful in the said examination when the results 

were announced on 19.9.1991. 

	

4. 	But when the applicant was not giver the order 

pf promotion, he submitted representation dated 25.1.92 

praying for an order of promotion as tJDC• The same 

was forwarded by R-3 to R-2 by the letter dated 

11.2.1992. This CA was flied on 27.7.1992 praying for 

direction to the respondents to promote the applicant 

as urckn pursuance of the select list communicated in 

CPMG, Hyderabad letter No.RE/8_1/90/CCN, dated 19.9.91 

against the existing vacant post with all consequential 

benefits such as fixation of pay and arthars. 

	

S. 	It is pleaded for the respondents that as the 

applicant :dit0  be LDC and as he had become T/3 pA 

under the TBOP scheme with effect from :1.9.1991 and as 

there is no post of R UDC under the said scheme, the 

question of promoting the applicant to: the post of 

UDC does not arise, it is evident from the pleadings 

that the posof LDCs and bTCs existed under the old 

scheme and both the LDCs('a and UDCs under the old 

scheme were given options to shift to: the post of 

T/S PA in the new scheme. When the applicant opted to 

come over to the new scheme even before he appeared 

for the second paper for the examination conducted for 
to the post 

conside ration for promotionLof)tJDC. and as he had come 

into the new scheme and thus be had become T/3 PA unde 

the new scheme with effect from 1.9.1991 ie., long 

- 	
contd. 
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before the results were pnkI±kS publisheà for promo- 
of 	£ aA_1 

tion to the post of IJEC, the question/promot 	the 

applicant, to the post of UDC does not ar1ise. But 

the learned counsel for the applicant su1mitted that 

the date of option to come to the new scFenie may be 

treated as the date subsequent to the date of pub1iqain 

of the results. The said contention is TOt  tenable, 

for the applicant himself stated in his letter dated. 

26.8.1991 that he would opt to come to the new scheme 

with effect from 1.9.1991, the very date1  on which the 

2 	
I. 

nd paper exawination was conducted for consideration 

for promotion to the post of UDC. 

6. 	The applicant pleaded that Shri ijaya Babu who 

is at Sl.No.3 of the select list of 19.4.1991 was taken 

under the new scheme by treating him asUDC before he 

was taken under the new scheme. It is tated for the 

respondents that Shri Viiaya Babu was pomoted as UDC 

on adhoc basis on 2a.3.1991 and ns he ofPted to come over 

to the new scheme with 	prom 1.P.11Q91, he was 

continued as 11CC on ac3hoc basis upto 311.7.1991 and thus 

it is not a case where he was promoted]to the post of 

UDC prior to 1.8.1991 on the basis of his empanelment 

in the select list of 29.9.1991. The aid fact was 

not denied for the applicant. The quetion as to 

whether on the above basis, the app1icnt is entitled 

to stepping up is not a matter for consideration in 

contd.... 



this 0/k, for the applicant had not eem,—tp- 	such a 

relief in this CA. So, we f± will leave !it open 

for consideration as and when it arises.//ere are 

no merits in this CA and accordingly it is dismissed. 

No costs.// 

tB.GORTC 
MEMBER (ADMic.) 

(V.NEELADRI RAO) 
VICE CHPJRMAN 

DATED: 21st February, 1995. 
Oeii court dictation. 	 I 

vsn 	 Dy. Registrar(Judl) 

Cop§r to:- 

The Secretary to the Government, 
Department of Posts,New Delhi. 

The Chief Postmaster General,Hyderabad. 

The Postmaster General,Visakhapatnam. 

Senior Superintendent of Post Offices, 
Arualapuram. 

One copy to MrK. SR. Anj aneyUlu,Advocate,CAT,Hyd. 

One copy to Mr.N.R.Devaraj ,Sr.(SC,C1½T.Hyd. 

One copy to Library,C,Hyd. 

8 One spare. 

Icku. 
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TYPED B Y CUE CEn BY 
COMIRED BY 	APPROj .y 

IN THE CEa, dMINrspDI. 
HYDERjg BENcH. AT 

V 

THE HON 'BIE MR JUSTICE c; tt: - 	 vzc CHAIPMAM  

AND - 

THE HON 'SIE 

DATED -  

— 

WOSR/JUDGMENT- 

O.A.No.  

Admjtt and Interim directions 	 c issud. 

Allow 

: 	• 	• 	
:1 

Dlsmis\ed as withdrawn 

Dismjss 	for default. 

Ordered/1jected 	 - - 

No, oèr a to 

 

• 




